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of Section 4 of the Official Languages
Act, 1963, the members of Lok
Sabha do proceed to elect, in
‘accordance with the system of
proportional representation by means
of the single transferable vote, twenty
members from among themselves to
be members of the Committee to
review the progress made in the use
of Hindi for the official purposes of
the Union and sumit a report to the
President making recommendations
thereon in accordance with sub-
section (3) of Section 4 of the said
Act.”

MR. SPEAKER . The question is :

“That in pursuance of sub-section (2)
of Section 4 of the Official Languages
Act, 1963, the members of Lok Sabha
do proceed to elect, in accordance
with the system of proportional
representation by means of the single
transferable vote, twenty members
from among themselves to be members
of the Committee to review the
progress made in the use of Hindi
for the official purposes of the Union
and submit a report to the President
making recommendations thereon
in accordance with sub-section (3)
of Section 4 of the said Act.”

The motion was adopted,

SHRI G.M. BANATWALLA (Ponpami) :
Protect me also, Sir.

MR. SPEAKER :I will be there to
guard you all the time.

SHRI G.M. BENATWALLA : A Parlia-
mentary delegation can go to Ahmedabad.,.
(Interruptions). You had scot a team (o

Meerut earlier.

MR. SPEAKER : No. the Home
Minister has gone, let him find out, Let

the things come, out.
(i) Auimals Welfare Board

" THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT (SHRI
BUTA SINGH) : Sir, [ beg to move :

“That in pursuance of Section 3 (1)
(i) of the Prevention of Cruelty to
Animals Act, 1960, the members of

this House do proceed to elect, in
such maoner as the Speaker may direct,
four members from among themselves
to serve as members of the Animal
Welfars Board for the next term
commencing from the date of noti-
fication by the Goveroment, subject
to the other provisions of the said
AC'.”

MR. SPEAKER : The question is ;

“That in pursuance of Section 5 (1)
(i) of the prevention of Cruelty to
Animals Act, 1960, the members of
this House do proceed 1o elect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as members of the
Animal Welfare Board for the next
term commencing from the date of
potification by the Government,
subject lo the olher provisions of
the said Act.”

The motion was adopted.

(lii) Sree Chitra Tirunal Institute for
Medical Sciences and Technology,
Trivandrum

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS,
OF OCEAN DEVELOPMENT, ATOMIC
ENERGY, SPACE AND ELECTRONICS
(SHRI V. SHIVYRAJ PATIL) : Sir, I beg
to move :

“That in pursuance of Section 5(j) of

the Sree Chitra Tirunal Institute for
Medical Sciences and Technology,
Trivandrum, Act, 1980, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Sree Chitra Tirunal Institute for
Medical Sciences and Technology,
Trivandrum, subject to the other
provisions of the said Act.”

MR. SPEAKER : The question i

“That in pursuance of Section 5 (j)
of the Sree Chitra Tirunal Iostitute
for Medical Sciences and Technology,
Trivandrum, Act, 1980, the members
of this House do proceed to elect,



